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O 12 .LApp1icaton No,...........................of 200. 

Applicant(s)....f..1 	l)lr.. 	 ............. Respondent 	 ...... 

Advocate for Applicant 	 ........ Advocate for Respondent (s) ......... .......................  
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1.ORDER DT. 24-4.2002. 

None appears for the Applicant. 

Heard Mr, AnUp Kumar Beselearned Senior 

standing counsel(Central) apring for the 

RespOndents. Perused the records. 

On perusal of the records,it is 

noticed that applicant' s claim for compassionate 

appointment has been turned din under Annexure-12 

dated 822002.The prayer for compassionate 

appointment has been  turned down on the grourd 

that the_family of the deceased is not in 

indigent coin and there is no Liability 0. 

It appearS from the Income certificate produced 
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as nexure-6(beiflg granted by the Additional 
jW 

Tahasi idar, Kuj ang;COmpett authority) that 

the Annual Income of the family is only 

.12,000/-. On the face of the fact that the 

jnnual income of the family is .2.2,000/ the 

stand of the DePartment,aS made out under 

Annexure_12.dated 8_2_2002,that the family is 

not in in.igt condition is not zutzk 

sustainable The legal heir certificate at 

iinnexUre2 goes to show that the family is a 

big one. In the said premises the cryptic 

order passed in Arrnexure_12,dated 3 • 2. 2002 is 

quashed and.as  a consequice the RespOfldtS are 

giv1 liberty to reconsider the prayer of the 

ORDERS OF THE TRIBUNAL 

0 
Applicant for compassionate apointment. 

ResQ0fldts should keep in mind that compassionate. 

appOintmektS are provided to remove the distress 

condition of the family; following the premature 

death of an EDAgents.The Original Application 

is)accordinlY)  disOSed of.No costs. 

Sekd a co,of this order to the 

ReSdtS(al0?jth copies of the 0A\ree 
4. 

cop.,of this order be given to learned SSC and 

__ cnp___ be 1it to the Applicant.  
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